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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
NOTIFICATION
New Delhi, the 16th December, 2010

G.S.R. 982 (E).—In exercise of the powers conferred by Section 55 of the Special Economic Zone Act, 2005 (28
of 2005), the Central Government hereby makes the following rules further to amend the Special Economic Zones
Rules, 2006, namely:—

1. (i) These rules may be called the Special Economic Zones (Sixth Amendment) Rules, 2010.
(ii) They shall come into force on the date of their publication in the Official Gazette.

2. Inthe Form “C” ofthe Special Economic Zones Rules, 2006, at Serial Number 3 relating to “General Conditions™,
for item (viii) the following item shall be substituted, namely :—

“ The validity of this approval shall be co-terminus with vaildity of the Letter of Approval issued to the Developer
and the progress of the implementation will be submitted to Government of India for every six months™.

[F. No.C. 6/11/2009-SEZ]
ANIL MUKIM, Jt. Secy.

Note :—The Principal Rules were published in the Gazette of India, Extraordinary vide No. G.S.R. 54 (E), dated the
10th February, 2006 and subsequently amended as vide notification numbers :—

Sl No. GSR. Dated SL.No. GSR. Dated
1. 470(E) 10th August, 2006 7. 562(E) 3rd August, 2009
2 393(E) 16th March, 2007 8. S01(E) 14th June, 2010
3. 1744(E) 12th October, 2007 9. 597(E) [2th July, 2010
4, 2331(E) 14th November, 2008 10. 762(E) 7th September, 2010
=1 T2(E) 3rd February, 2009 11. 784 (E) 28th September, 2010
6. 1293 (E) 20th May, 2009 12. 930 (E) 10th November, 2010
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